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Joint Committee Report
In compliance of Hon’ble National Green Tribunal (CZ) order
dated 1st Dec 2025 & 2nd Feb 2026 in Original Application No.

165 of 2025

In the matter of

Ravindra Singh Raghuvanshi
Vs

State of Madhya Pradesh & Ors.

Joint Committee Member:

1. Smt. Ranjana Patidar, SDM, Nagda, District, Ujjain
2. Shri Sunil Kumar Meena, Additional Director, CPCB, Bhopal
3. Dr. Deepak Kale, Regional Officer, M.P. Pollution Control Board, Ujjain

Date of committee visit : 29th December 2025
16th to 18th March 2026
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Joint Committee Report

Hon’ble National Green Tribunal (NGT) Central Bench vide its order dated

01.12.2025 in the Original Application No.165/2025 in the matter of

Ravindra Singh Raghuvanshi Vs State of Madhya Pradesh directed as under

Para No. 1 & 6:

Para 1 “ This application has been filed alleging illegal excavation, extraction,

storage and transportation of yellow soil being carried out in Juna

Nagda area (Ward No. 01) of Municipal Council Nagda -Respondent

no. 9 in District Ujjain (M.P.) without any statutory permissions, EC,

and consent under the Water (Prevention & Control of Pollution) Act,

1974 and Air (Prevention & Control of Pollution) Act, 1981 or

authorization under the Madhya Pradesh Miner Mineral Mining

Rules, 1996 and 2022. This illegally mined soil is being supplied to

more than 1000 illegal and unauthorized brick-kilns units established

in the limits of the Nagda causing severe and irreversible ecological

degradation, depletion of water and top soil damaging to the

government land”.

Para 6. “We deem it appropriate to constitute the joint committee comprising

one member each of State Pollution Control Board, District Collector -

Ujjain, Central Pollution Control Board. The State Pollution Control

Board shall be the nodal agency. We direct the committee to visit the

site, point out the names of the persons who are indulging in this

illegal activity and find out the necessary permissions which are

required for this kind of activity. The report shall be submitted by

the Committee within one month by email at ngtczbbho-mp@gov.in

preferably in the form of searchable PDF/OCR Support PDF and not

in the form of Image PDF”.

In compliance with the directions of the Hon’ble National Green

Tribunal (NGT), a committee comprising the following officers was
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constituted to visit the site, assess and document the factual status of

ongoing activities in the area, identify any illegal operations and the

persons involved, and examine the applicable rules and regulations in

the context of mining and environmental clearances. The committee is

mandated to evaluate the situation in accordance with the prevailing

legal and regulatory framework.

1. Smt. Ranjana Patidar, SDM, Nagda, District, Ujjain

2. Shri Sunil Kumar Meena, Additional Director, CPCB, Bhopal

3. Dr. Deepak Kale, Regional Officer, M.P. Pollution Control

Board, Ujjain

1.0 Committee field visit:

The Committee initially visited the site, i.e., Juna Nagda and nearby

villages, where brick manufacturing and yellow soil mining activities had

been reported. On the date of inspection, 29.12.2025, only a few brick

manufacturing units were found operational, and no active mining activity

was observed. The Committee noted that, in anticipation of the proposed

visit of the Hon’ble NGT Committee, the owners of the brick kilns and both

legal and illegal mining operators appeared to have intentionally ceased

operations. Under such circumstances, the Committee was of the view that

a comprehensive survey of the brick manufacturing units was not feasible,

and identification of the mining operators was also not possible.

Accordingly, the Committee decided to seek an extension of time from the

Hon’ble Tribunal, which was granted vide its order dated 02.02.2026.

The Committee scheduled its second visit from 16.03.2026 to 18.03.2026

to conduct a detailed survey of the ongoing brick manufacturing activities,

yellow soil mining, etc. Prior to undertaking the field survey, certain sites

of possible mining activity, both past and present, were identified with the

help of Google Earth Pro.

There are few prominent villages in Nagda where brick manufacturing &

105



4

mine is ongoing viz. Bhimpura, Ghidgad, Parmarkhedi, Bhagatpuri,

Kilodiya, Khajuria, Jhanjhakhedi, Juna Nagda & Nipaniya. Same where

highlighted by the applicant in his original application. To survey these

villages respective Patwari’s of these villages and mining inspector was

included for this task. Following patwari’s executed the survey with

Central Pollution Control Board (CPCB) & Madhya Pradesh Pollution

Control Board (MPPCB) field staff.

S.No. Name of the
Patwari

Village covered Total Brick plant
surveyed

1 Sh Rajesh Sharma Bhimpura, Ghidgad
& Nipaniya

54

2 Sh Sanjay Patidar Parmarkhedi,
Bhagatpuri &
Kilodiya

29

3 Sh Kamal Anjana Khajuria &
Jhanjhakhedi

09

4 Sh Amit Paliwal Juna Nagda 76

Sh Ramesh Solanki, Mining Inspector, Ujjain joined the committee to

assist to identify the legal & illegal mining operation.

The committee with the assistance of CPCB, MPPCB field staff and

Patwaris and mining inspector surveyed total 168 brick plants spread in

these 09 villages and also surveyed 14 mining sites (05 in Geedgarh, 04 in

Juna Nagda, 3 in Khajuriya & 2 in Bhimpura).

2.0 Prevailing Mine & Environmental rules

1. Under rule 3 (1) of Madhya Pradesh Minor Mineral Rules, 1996 exemptions

(Nothing in these rules shall apply to) are provided:

“The extraction of clay or sand, by a hereditary kumhar, a member of a

Scheduled Caste or a member of a Scheduled Tribe or a Cooperative

Society of such kumhars or members of Scheduled Castes or members of

Scheduled Tribes for preparing tiles, pots or bricks by traditional

means, but not by the process of manufacture in kilns or any mechanical
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means, from the area that the Gram Sabha may decide and earmark

within their respective jurisdiction for such purpose.

Provided that no quarrying shall be done within a distance of 100 metres

from a bridge, national/state highway, railway line, public place, river

bank, nalas, canal, Reservoir, dam, any natural water course or any

water impounding structure, 10 metres from grameen kacha rasta”.

This exemption allows hereditary Kumhar, Schedule Caste (SC) &

Schedule Tribes (ST) to mine from the Gram Sabha designated

area for making tiles, pots, or bricks using traditional means.

2. Further, Department of Mineral Resources, Madhya Pradesh Govt vide

its order dated 10.4.2013, provided clarification on the royalty fee &

transit pass.

The circular stipulates that no royalty shall be applicable for

traditional/hereditary Kumhar communities and persons belonging to

SC/ST categories for extraction of minor minerals. It further prescribes

a procedure to prevent misuse and illegal transportation of minor

minerals by persons other than the exempted categories. As per the

procedure, the Gram Panchayat shall identify the mineable area, and

the eligible/exempted person shall approach the Nayab

Tehsildar/Tehsildar for authentication. The authentication process

shall record the existing status of the mineable area, the estimated

quantity of mineral available and the permissible period of extraction.

Based on such authentication, the Department of Mineral Resources

shall issue a transit pass without levy of royalty, which shall be used

during transportation of the mineral by the authorized person or

community. A copy of the order dated 10.04.2013 is enclosed as

Annexure-I.

3. Further, the Department of Mines and Geology, vide its letter dated

31.03.2019, directed all Collectors of Madhya Pradesh to take

necessary action in accordance with the decisions taken in the meeting
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held on 23.03.2019. The decisions primarily stipulated that the

permissible mining period shall be three years, the allowable depth of

mining from the surface shall be up to 3 meters, and brick

manufacturing shall be permitted up to a limit of 10 lakh bricks.

Subsequently, vide letter dated 27.09.2019, it was clarified that

exemption from royalty shall continue to be applicable irrespective of

whether the brick production is up to 10 lakh or exceeds the said limit.

Copy of the letters dated 31.3.2019 & 27.9.2019 are enclosed as

Annexure-II.

4. CPCB published its document on “Classification of Sectors into Red,

Orange, Green, White and Blue Categories” in Jan 2025, wherein under

S.No. 5.1 ‘Brick kilns using coal as fuel’ &

S.No. 24.2 ‘Ceramics/ Glass /Earthen potteries and tile manufacturing

using coal/oil fired kilns (fuel consumption: less than 12TPD)’

Both activities were categorized under ‘Orange Category’ based on the

(Air , Water & Hazardous Waste) pollution potential. Same classification

was adopted by MPPCB vide its letter dated 10.6.2025.

However, it is pertinent to mention that brick manufacturing in Nagda,

and more broadly across Madhya Pradesh, is predominantly carried out

using the CLAMP method, wherein no permanent kiln structure is

installed and green (unfired) bricks are stacked with coal and biomass

serving as fuel. At present, there is no specific regulatory classification

or clearly defined operational framework governing brick manufacturing

units operating under the clamp method.

This process involves the use of soil, coal, biomass, and in certain cases

fly ash, and results in uncontrolled emissions of particulate matter

(PM), sulphur dioxide (SO₂), and other air pollutants due to the absence

of any emission control systems. Additionally, the handling and open

storage of raw materials contribute significantly to fugitive emissions. It

has also been observed that such units are generally operating in
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cluster formations, particularly in villages located near river banks,

without adherence to any prescribed siting criteria.

In view of the above, there exists a regulatory gap in both classification

and environmental oversight of clamp-based brick manufacturing

units. Such units are presently not explicitly categorized under the

existing pollution control framework; therefore, they may either be

considered under the “Orange” category or require a distinct and

specific classification with defined environmental standards. The

current situation indicates potential non-compliance with established

environmental norms, including absence of consent mechanisms,

lack of emission control measures, unregulated siting, and possible

unauthorized extraction of soil, thereby necessitating appropriate

regulatory intervention.

3.0 Outcome of the field survey

As exemption has been provided to certain castes and communities,

namely Kumhar, SC, and ST, this aspect was duly considered during

the survey to ascertain the identity and category of the operators of

the brick manufacturing units.

The survey of brick manufacturing units established in nine villages

located along the left and right banks of the Chambal River, namely

Bhimpura, Ghidgad, Parmarkhedi, Bhagatpuri, Kilodiya, Khajuria,

Jhanjhakhedi, Juna Nagda, and Nipaniya, revealed that the

predominant operational period extends from October to June, i.e.,

approximately 7–8 months annually. The number of operational days

ranges between 180 and 210 days per year. The duration from firing

to cooling of bricks is generally around 45 days.

During the field visit, it was observed that the number of operational

batches at individual brick units varied between 1 and 4. Based on

an average of two batches per unit, it is estimated that approximately

300–400 batches are in operation concurrently across the surveyed
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area. The batch sizes varied from 25,000 to 2,00,000 bricks. The

survey revealed that, for the manufacture of 10,000 bricks (brick size

8 inch*4inch*4inch), the approximate material requirement is 24–25

tonnes of soil, 1 tonne of coal, 1 tonne of biomass, and 2.5 tonnes of

fly ash. The water requirement is majorly fulfilled through Chambal

River, open well, borewell & open drain. None of the brick plant

operator was able to state the exact source of yellow soil. The coal is

received through coal depo established at Nagda. The fly ash is

majorly supplied by nearby industry M/s Grasim at Nagda. During

the visit, the soil, coal, fly ash & biomass and ash of brick plant were

found stored openly, that was resulting in fugitive emission. Further,

there was no effective plantation found carried out by brick

manufacturer. Even the mining of yellow soil was carried out deeper

than the 3 meters condition. It was also observed that for the sake of

leveling of the agriculture land, mining of yellow soil is being done

and same is sold to brick manufacturing making it totally a

commercial activity in light of the exemption provided under Minor

mineral rule, 1996. Further the nearest brick unit established from

habitation and Govt Anganwadi was 10m & 65m far respectively at

Bhimpura village. That state the absence of siting criteria.

The survey also revealed that brick units are operational on private

as well as on government land. That state the encroachment on govt

land by the brick manufacturers. The soil is sources majorly from

Khajuria, Geedgarh villages, pertinent to mention that there is no

area is identified for mining by the gram panchayat and even the

revenue department has also not provided any authentication &

transit pass. This state the complete illegality in the area.

The details of the community engaged in the brick manufacturing,

estimated brick production, soil & coal requirement in the surveyed

villages is as tabulated below:
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Village &
total brick
plant

Communities
involved in
brick
manufacturing

Annual
production
of Brick
(Approx.)

Approx.
requirement
of Soil in
Tons

Approx.
requirement
of Coal in
Tons

Geedgarh
(19)

Gurjar – 01
Kumhar – 17
Muslim - 01

92 Lacs 23000T 920T

Bhimpura
(35)

ST – 01
SC -01
Kumhar - 33

1.2 Cr 30000T 1200T

Jhanjakhedi
(02)

Kumhar - 02 6.5 Lacs 1625T 65T

Khajuria
(07)

SC – 02
Rajput – 01
Kumhar - 04

21.6 Lacs 5400T 216T

Bhagatpuri
(13)

ST – 01
Muslim – 01
Kumhar - 11

16.5 Lacs 4125T 165T

Kilodiya (02) Kumhar - 02 4 Lacs 1000T 40T
Parmarkhedi
(14)

Kumhar – 11
SC – 02
Dhobi - 01

33 Lacs 8250T 330T

Juna Nagda
(76)

SC- 11
Kumhar – 58
Rajput – 05
ST – 01
Thakur - 01

1.15 Cr 28750T 1150T

The above table indicates that a total of 168 brick manufacturing units,

each having a minimum of two operational batches as observed during

the survey, are estimated to produce approximately 4 crore bricks. This

level of production requires about 1 lakh tonnes of soil and approximately

4,000 tonnes of coal. In the absence of any Gram Panchayat–identified

mineable area and without authentication by the district administration,

such excavation to the extent of 1 lakh tonnes constitutes illegal mining.

Further, considering an average sulphur content of 0.5% in Indian coal,

the estimated sulphur dioxide (SO₂) emission is about 40 tonnes per

annum, which is significant and indicative of substantial air pollution

load in the area.
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3.1 Illegal soil mining site:

Based on the historical satellite images 14 sites were identified where

excavation was evident. Same were verified on field. The details are as

given below:

Site 1 : Khasra No. 406/2, Village – Geedgarh
Geo-location – 23.490194, 75.395989
Ownership : Private Land
Owner – Mrs. Parvati Bai w/o Shri Pappu Prajapat (Kumhar

community)
Excavation ongoing since – Approx. 1 year
Dimension of excavation site on 03.12.2025 : 30m * 12m * 3m
Dimension of excavation site on Committee Visit : 45m *
15m * 4m
Use of excavated soil : In brick units operated by owner at
Bhimpura village; also supplied to other brick units
Excavation depth: 4m (exceeding the stipulated limit i.e. 3m)
Permission status : No revenue authentication and no valid
transit pass

Additional Observations :
• Excavation carried out using JCB machines hired from

Nagda
• Operators of three brick units, namely M/s Dipak Int

Bhatta, M/s Rakesh Prajapati, and M/s Firoj Int Bhatta,
reported procurement of soil from Shri Pappu Prajapat

• Mining Department inspected the site on 03.12.2025
following a public complaint; however, excavation
continued thereafter and expanded beyond the earlier
recorded dimensions

Site 1 : Khasra no. 406/2, Mrs Parvati Bai W/o Pappu Prajapat
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Site 2 : Khasra No. 408, Village – Geedgarh

Geo-location – 23.491687, 75.393903

Owner – Shri Amba Ram (Scheduled Caste)

Excavation ongoing since – Approx. 1 year

Dimension of excavation site on 03.12.2025 :

30m*30m*3.6m

Dimension of excavation site on Committee Visit :

95m* 90m*8m

Use of excavated soil : Sale of excavated soil (no brick

manufacturing unit owned)

Excavation depth: 8m (exceeding the stipulated limit i.e. 3m)

Permission status : No revenue authentication and no valid

transit pass

Additional Observations :

• Mining Department inspected the site on 03.12.2025 in

response to a public complaint

• Excavation activity continued thereafter and expanded

substantially beyond the earlier recorded dimensions

• The scale and depth of excavation indicate significant

violation of prescribed mining norms and constitute prima

facie illegal mining activity

Site 2 : Khasra no. 408, Mr Ambaram, Geedgarh
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Site 3 : Khasra No. 407, Village – Geedgarh
Geo-location – 23.491588, 75.394179 (Site 3a)

23.490939, 75.394652 (Site 3b)
Owner – Shri Maangu s/o Kanaji Gurjar (OBC Category)
Excavation ongoing since – Approx. 1 year
Dimension of excavation site on 03.12.2025 : 43m*17m*4m
Dimension of excavation site on Committee Visit :

• Site 3a : 25m * 14m * 5m
• Site 3b : 62m * 85m * 6m

Use of excavated soil : Sale of excavated soil (no brick
manufacturing unit owned)
Excavation depth: Up to 6m (exceeding the stipulated limit i.e.
3m)
Permission status : No revenue authentication and no valid
transit pass
Additional Observations :
• Excavation carried out over two adjacent locations within

the same khasra
• Mining Department inspected the site on 03.12.2025 in

response to a public complaint
• Excavation activity continued thereafter and expanded

beyond the earlier recorded dimensions
• The scale, depth, and continued operation indicate

significant violation of prescribed mining norms and
constitute prima facie illegal mining activity

Site 3 : Khasra No. 407, Village – Geedgarh
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Site 4 : Khasra No. 401/2 & 398/2, Village – Geedgarh
Geo-location – 23.489522, 75.395238
Owner – Government (Reserved for Int Bhatta Seva Samiti)
Excavation ongoing since – Approx. >1 year
Dimension of excavation site on Committee Visit : 55m * 30m *
5m
Excavation depth: 5m (exceeding the stipulated limit i.e. 3m)
Permission status : No revenue authentication and no valid transit
pass
Additional Observations :
• The land is reserved for Int Bhatta Seva Samiti; however,

excavation is being carried out without following due procedure
• The age and extent of excavation indicate prolonged and

unregulated activity
• The depth and absence of statutory permissions indicate violation

of prescribed mining norms and prima facie illegal excavation.
activity
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Site 5 : Khasra No. 496, Village – Geedgarh
Geo-location – 23.487347, 75.398334
Owner – Sh Mukesh s/o Sh Madan Lal Prajapat
Excavation ongoing since – 2012 (Stopped recently)
Dimension of excavation site on 3.12.2025 : 80m*20m*4m
Dimension of excavation site on 17.3.2026 : 80m*20m*6m
Use of excavated soil : In brick unit established at Khasra

No. 497 & 491
Excavation depth: 6m (exceeding the stipulated limit i.e. 3m)
Permission status : Currently, No permission of site

authentication, transit pass

Site 5 : Khasra No. 496, Village – Geedgarh
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Site 6 : Khasra No. 241/1, Village – Bhimpura
Geo-location – 23.484382, 75.410451
Owner – Govt & private land
Excavator – Sh Sharwan s/o Mangilal Bagri
Dimension of excavation site on 17.3.2026 : 90m*60m*3m

& 55m*30m*2.5m
Use of excavated soil : Illegally excavated soil sold to brick

units
Excavation status: First time came in knowledge of mine dept
Permission status : No permission obtained

Site 6 : Khasra No. 241/1, Village – Bhimpura

Site 7 : Khasra No. 91, Village – Bhimpura
Geo-location – 23.493780, 75.413677
Owner – Private land
Excavator – Sh Kamlesh s/o Sh Balram
Dimension of excavation site on 9.1.2026 : 32m*19m*1.9m
Dimension of excavation site on 17.3.2026 :50m*50m*3.2m
Use of excavated soil : Excavated soil used to own brick unit

established at Khasra no. 91
Permission status: No permission obtained.

Site 7 : Khasra No. 91, Village – Bhimpura
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Site 8 : Khasra No. 103/3/2, 103/3/3, Village – Khajuria
Geo-location – 23.491952, 75.419486 (Sh Ajay Prajaapt)

23.491603, 75.419026 (Sh Mangu Gurjar)
Owner – Private land (Demarcation of Sh Ajay & Sh Mangu

is pending)
Excavator – Sh Mangu Gurjar & Sh Ajay Prajapat
Excavation started in : year 2016
Dimension of excavation site on 17.3.2026 :

• 60m*25m*5m – By Sh Mangu Gurjar (Not exempted under
minor mineral rule)

• 40m*60m*4m – By Sh Ajay Prajapat

Use of excavated soil : Excavated soil used to brick unit
established in village Khajuriya

As informed by Sh Ajay Prajapat, the illegal selling of soil
is being done by Sh Mangu Gurjar, who is not under the
exemption category.

Permission status: No permission obtained.

Site 8 : Khasra No. 103/3/2, 103/3/3, Village – Khajuria

118



17

Site 9 : Khasra No. 186/2/2, Village – Khajuria
Geo-location – 23.490634, 75.427637
Owner – Private land (Sh Antar singh s/o Ramnath singh)
Excavator – Sh Radheshyam s/o Sh Gopal Singh, Khajuria

Sh Shreepal singh s/o Sh Prahlad singh,
Jhajhakhedi

Dimension of excavation site on 17.2.2024 :30m*90m*4m
Dimension of excavation site on 17.3.2026 : Stopped after
the matter registered by mining dept in year 2024
Permission status: No permission obtained.

Site 9. Khasra No. 186/2/2, Village – Khajuria

Site 10 : Khasra No. 183, Village – Khajuria

Geo-location – 23.492537, 75.429718

Owner – Private land (Sh Kishan singh s/o Bhuwan singh

Gurjar)

Excavator – Sh Kishan singh – NOT EXEMPTED under

Minor mineral rule

Excavation - ONGOING

Dimension of excavation site on 17.3.2026 :48m*30m*3.5m

Earlier case filed : NEW excavation found during survey

Use: Sold illegally to brick units

Permission status: No permission obtained
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Site 10 : Khasra No. 183, Village – Khajuria

Site 11 : Khasra No. 95/1, Village – Juna Nagda

Geo-location – 23.474980, 75.412043

Owner – Private land (Sh Peeru lal s/o Sh Bagdi ram
Prajapat)

Excavator – Sh Peeru lal

Excavation - ONGOING

Dimension of excavation site on 18.3.2026 :17m*12m*4.1m

Earlier case filed : NEW excavation found during survey

Use: As stated by the land owner, the soil was dugged for
constructing a pond for fishery. A letter dated 12.1.2026 of Fishery
department was also furnished. The dugged out soil was used in
leveling of own land.
Permission status: No permission obtained.
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Site 11 : Khasra No. 95/1, Village – Juna Nagda

Site 12 : Khasra No. 104/1, Village – Juna Nagda

Geo-location – 23.476707, 75.408976

Owner –
• Private land (Sh Shankar s/o Sh Ganpat Prajapat) – Khasra
no. 104/1

• Govt land Khasra no. 28

Excavator – Sh Shankar s/o Ganpat Prajapat

Excavation - ONGOING

Dimension of excavation site on 18.3.2026 :50m*180m*5m

Earlier case filed : NEW excavation found during survey

Use: Sold to other brick units. Excavation is going on since last 3-4
years
Permission status: No permission obtained.
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Site 12 : Khasra No. 104/1, Village – Juna Nagda

Site 13 : Khasra No. 88, Village – Juna Nagda
Geo-location – 23.472631, 75.410438
Owner – Sh Bhom singh s/o Sh Nahar singh
Excavator – Sh Bhom singh s/o Sh Nahar singh
Excavation – Stopped
Dimension of excavation site on 18.3.2026 : Wheat crop
cultivation was observed.
Use: It was informed that soil was dugged for leveling the own
agri field.
Permission status: No permission obtained.
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Site 13 : Khasra No. 88, Village – Juna Nagda

Site 14 : Khasra No. 223, Village – Juna Nagda
Geo-location – 23.476554, 75.414677
Owner – Sh Aashiq Sabir s/o Sh Saabir { The ownership

dispute with Sh Ankit Parmar s/o Sh Panna Lal
Parmar is also prevailing for this Khasra no.}

Excavator – Sh Aashiq Sabir s/o Sh Saabir
Excavation – Stopped
Earlier inspection : Mining dept conducted inspection on
20.11.2024 that time the recorded dimension of the dugged pit
was 50m*45m*5m
Dimension of excavation site on 18.3.2026 : Water logging
in the dugged mine pit. Average dept was approx. 5m
Use: It was informed that soil was dugged for leveling the own
agri field.
Permission status: No permission obtained.
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Site 14 : Khasra No. 223, Village – Juna Nagda

4.0 Observations:

The matter pertains to large-scale illegal excavation, storage, transportation,

and utilization of yellow soil for brick manufacturing without obtaining

statutory permissions, resulting in significant environmental degradation

and systemic regulatory non-compliance. The field assessment clearly

establishes that the activities are not isolated but are being carried out in an

organized and clustered manner across multiple villages in the Chambal

river basin.
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The field survey of 168 brick manufacturing units across nine villages

indicates an estimated production of approximately 4 crore bricks per

annum. This scale of operation requires substantial resource input,

estimated at around 1 lakh tonnes of soil & 4000 tonnes of coal annually.

The units are operating in clusters, primarily near riverbanks, which further

aggravates the cumulative environmental impact. Based on the coal

consumption and an average sulphur content of 0.5% in Indian coal, the

estimated sulphur dioxide (SO₂) emission is approximately 40 tonnes per

annum. In addition to this, significant particulate matter emissions are

generated due to uncontrolled combustion practices, along with fugitive dust

emissions arising from open handling and storage of soil, coal and ash. The

absence of stack-based systems results in ground-level pollutant dispersion,

leading to higher localized exposure.

From an environmental standpoint, the brick manufacturing process,

predominantly based on the clamp method, operates without any emission

control mechanisms. The absence of permanent kiln structures and Air

Pollution Control Devices (APCDs) results in uncontrolled emissions of

particulate matter, sulphur dioxide, and carbon monoxide, in violation of the

provisions of the Air (Prevention and Control of Pollution) Act, 1981 and

prescribed emission norms. Further, the environmental damage extends to

land degradation, where excavation depths of up to 8 meters have been

observed against the permissible limit of 3 meters. Such excessive

excavation leads to irreversible loss of topsoil, formation of deep pits and

instances of water logging, thereby adversely affecting land usability and

agricultural productivity. The absence of greenbelt development, combined

with cluster-based operations, results in amplified cumulative impacts on

the local environment and habitat.

A critical observation is the evident commercialization of activities under the

guise of exemption provided under Rule 3 of the Madhya Pradesh Minor

Mineral Rules, 1996. While the exemption is intended for traditional, small-

scale activities by specified communities, the present operations involve
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industrial-scale production, mechanized excavation using JCB machines

and large-scale sale and distribution of excavated soil, including by persons

not eligible under the exemption category. This clearly establishes that the

activities are commercial in nature and do not qualify for the intended

exemption.

Further, the entire chain of operations reflects multiple regulatory

violations. No Gram Panchayat–designated mining areas were identified, nor

was any evidence found of revenue authentication or issuance of transit

passes. Consequently, the extraction of approximately 1 lakh tonnes of soil

is deemed illegal. Additionally, none of the units were found to have

obtained mandatory environmental clearances or consent to

establish/operate under the Air Act, 1981, Water Act, 1974, and

Environment (Protection) Act, 1986. The exemption provisions appear to

have been misused as a shield to bypass regulatory requirements, including

involvement of non-exempted individuals in mining and soil trading

activities.

It is also pertinent to highlight that clamp-based brick manufacturing units

are not explicitly covered under existing CPCB classification frameworks,

resulting in a regulatory gap with no defined emission standards or

operational guidelines. This absence of classification has contributed to

unregulated proliferation of such units. Furthermore, significant siting

violations were observed, with brick units located as close as 10 meters from

residential areas and about 65 meters from Anganwadi centers, indicating

non-compliance with basic public health and environmental safeguards.

Overall, the findings indicate a systematic pattern of illegal mining coupled

with unregulated industrial activity, facilitated by misuse of regulatory

exemptions and lack of effective enforcement, leading to substantial

environmental and public health impacts.
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Following are the 14 sites where illegal excavation in light of the Dept of

Mine & Geology letter dated 31.3.2019. The details are as tabulated below:

Site Khasra Village Person identified Nature of violation

1 406/2 Geedgarh Sh Pappu Prajapat Excavation + supply

2 408 Geedgarh Sh Amba Ram Commercial soil sale

3 407 Geedgarh Sh Maangu Gurjar Commercial extraction

4 401/2,

398/2

Geedgarh Govt land misuse Illegal excavation

5 496 Geedgarh Sh Mukesh Prajapat Deep excavation

6 241/1 Bhimpura Sh Sharwan Illegal sale

7 91 Bhimpura Sh Kamlesh Own use

8 103/3/2 Khajuria Sh Ajay Prajapat &

Sh Maangu Gurjar

Illegal + non-exempt

9 186/2/2 Khajuria Sh Radheshyam & Sh

Shreepal

Illegal excavation

10 183 Khajuria Sh Kishan Singh Ongoing illegal

11 95/1 Juna Nagda Sh Peeru Lal Unauthorized excavation

12 104/1 Juna Nagda Sh Shankar Prajapat Large-scale illegal

13 88/4 Juna Nagda Sh Bhom Singh Past excavation

14 223 Juna Nagda Sh Aashiq Sabir Unauthorized excavation

5.0 Recommendations

i. In absence of any specific classification for clamp-type brick
manufacturing units, it is recommended that MPPCB, in coordination
with CPCB, undertake classification of such units based on their
pollution potential. In the interim, considering the nature of
operations involving significant fugitive emissions, coal consumption,
and cluster-based functioning, these units may be treated under the
“Orange Category”, and all such units shall operate only after
obtaining valid Consent to Operate (CTO) from MPPCB.

ii. The exemption provisions under Rule 3 of MMDR, 1996 may be
strictly limited to traditional, non-commercial activities and use of
mechanized equipment such as JCBs under such exemption may be
regulated/curtailed appropriately.

iii. It is observed that illegal mining is being carried out not only by
exempted communities but also by non-exempted persons, primarily
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